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PCS for petitioner is present. PCS for petitioner has filed list of creditors. He requested
that Creditors whose debt is more than Rs.50,000/- to whom notices may be ordered to be
issued by the Company in compliance with the provisions of Section 14(1) of Companies Act,
2013 . After’issuing the list of Creditors, the Tribunal feels that notices to the Creditors whose
debt is more than Rs.50,000/- to whom notices to be sent for considering the prayer of the
petitioner under Section 14 (1) instead of sending notices to all the Creditors shown in the list
as some of the debts due to some Creditors is very meagre.

List it for consideration on 09.08.2017.
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